
Cont Case No. 21 of 2014 
IN WP(C) No. 80 of 2014 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
16.09.2014 
 

 

 Let this contempt petition be listed after WP(C) No. 

80 of 2014 is disposed of. 

 Respondents may file reply to show cause in the 

meantime. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Case No. 36 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Ms L Khiangte, learned counsel appears for 

petitioner and Mr KP Bhattacharjee, learned GA represents 

State respondents. 

 Learned counsel for State prays for and is granted 

two weeks’ time to produce the office file relating to posting 

of the cop Lalparmawia Lushai, Havildar with Turkish 

Embassy and also the investigation carried out towards the 

order passed by learned single Judge dated 29.02.2012 in 

WP(C)No. 115(SH) 2011 for the perusal of Court. 

 Let a copy of this order be furnished to learned State 

counsel during the course of day. 

 List this matter on 01.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 8 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Learned State counsel prays for and is granted ten 

days time to file affidavit-in-reply as a last opportunity. 

 List thereafter on 29.09.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 13 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Vide order dated 02.09.2014, two weeks’ time was 

granted to file affidavit-in-opposition. Learned counsel 

states that the letter sent to  Deputy Commissioner, West 

Khasi Hills District, for furnishing instructions, has not 

evoked any response. 

 Thus, Deputy Commissioner, West Khasi Hills 

District is directed to file his personal affidavit failing which 

the case may be decided on materials available on record. 

 List this matter on 25.09.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No.14 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Despite adjournment granted vide order dated 

02.09.2014 no affidavit-in-opposition has been filed by the 

State respondents.  As a last opportunity, learned State 

counsel prays for and is granted further two weeks’ time to 

do the needful. 

 List this matter on 01.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 216 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Mr S Sen Gupta, learned counsel for State 

respondents prays for further adjournment for filing reply.  

He may do so within a period of ten days. 

 List the matter on 26.09.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Case No. 10 of 2014 
IN WP(C) No. 370 of 2011 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
16.09.2014 
 

 

 Learned counsel for petitioner states that he has 

received a copy of affidavit-in-opposition and wants to file a 

rejoinder thereto. 

 On his request, he is granted a week’s time to do so. 

 List thereafter on 26.09.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Case No. 22 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Learned counsel for respondent-Defence Secretary 

states that since, now, position has changed, probably the 

land of petitioner may not be required for the purpose of 

firing practice. 

 Thus, learned counsel for respondent-Defence 

Secretary prays for and is granted two weeks’ time to file 

affidavit-in-opposition. 

 List thereafter on 10.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 6 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Learned counsel for State respondents again prays 

for adjournment on the ground that he has not prepared 

the case. 

 As a last opportunity, the matter is adjourned to be 

listed on 24.09.2014.  The matter shall remain part-heard 

and shall be shown within five top items. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 12 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Learned counsel appearing for petitioner states that 

her senior who is counsel on record has undergone a 

bypass surgery.  

 On her request, let the matter be adjourned till 

25.09.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 316 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
16.09.2014 
 

 

 Mr IH Saikia, learned counsel appears for the 

petitioner and Mr SC Shyam, learned senior counsel, 

represents the respondents. 

 As per Order dated 11.09.2014 learned senior 

counsel was granted time to find out the status of 

compliance of the order passed by a coordinate bench in 

WP(C)No. 37 of 2014. A direction was also given to list the 

writ petition with Contempt Petition No. 16 of 2014. 

 Learned counsel for the petitioner contends that as 

per judgment and order of this Court in WP(C)No. 37 of 

2014, the post of Addl. Director General, Border Roads 

Organization, is an in-cadre post and thus only the Officers 

of Engineering Branch who fulfill the eligibility for 

promotion from the feeder cadre in the organization namely 

the post of Chief Engineer can be considered for promotion 

on the post of Addl. Director General, Border Roads 

Organization. 

 Mr Shyam, learned senior counsel on the other hand 

on instruction makes a statement that posting of Army 

Officers in the Border Roads Organization is only by way of 

Army attachment and the post of Additional Director 

General can be filled from in-cadre Officers who are eligible 

for consideration.  He also referred to a Five Judge Bench 

judgment of Hon’ble the Supreme Court reported in AIR 

1983 SC 658 (R Vuswan and Ors vs. Union of India & 

Ors ) in order to submit that the posting of Army Officers in 

the organization has already been upheld by the  Hon’ble 

Court for the purpose of enforcing discipline and 

organizational skills in the national interest. 

 However, learned counsel for the petitioner submits 

that he has also challenged Army attachment because the 

Border Roads Organization is essentially a civil 



organization and the officers can be subjected to Army 

Rules only for the purpose of General Reserve Engineering 

Force. Thus, the organization as a whole cannot be 

subjected to Army Act and Rules in general.  He also 

referred to another judgment of Hon’ble the Supreme Court 

in Sukhdev Singh Gill vs State of Punjab and Ors, 

reported in (2000) 8 SCC 492, which according to him 

has interpreted the judgment of five judges bench clarifying 

the position that the Border Roads Organization is a Civil 

Organization.  However, as learned counsel for the parties 

want this issue to be settled finally, on their request, they 

are granted a week’s time to argue. 

 List accordingly on 09.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 


